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IN THE CENTRAL AOIIINISIRATIUE TRIBUNAL 

HYOERABAO BENCH 	RI HYDERABAD. 

*** 

0.4. 766/91 	 Dt. of Decision 	14.2.94. 

B. Paidithalli 	 .. Applicant. 

The Secretary to Government 
Department of Posts, New Delhi. 

The Post Master General, 
Uisakhapatnam. 

The Superintendent, AIlS U 
Duvision, U.isakhapatnam. 	 .. Respondents. 

Counsel for the Applicant 
	

Mr. K.S.R. Anjaneyulu 

Counsel for the Bespondents 
	

Mr. 
cii. CGSC. 
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CORAfI: 

THE HON'BLE SHRI R.B. GORTHI 	:k MEMBER (ADMN.) 
L 

THE HON'BLE SHRI T.CHRNORASEKHARA REDO? : MEMBER (3UDb'-) 
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O.A. 766/91 	 Dt. of Decisxon 	14.2.94. 

ORDER 

As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 

The Pactstated and the issues raised in 

this GA are similar to those in QA.No. 765/91 which 

we disposed of separately today *er the roweo-n-s 

"Having heard learned counsel for both the 

parties and keeping in view the tact that as 

as ii individuals from the select list dt.14.)arch 

1984 have since been promoted to the post of 

Mail Guard, we find no justification in denying 

similar benefit to the remaining Pew  individuals 

who also qualified in the said t85t. The Pact that 

the applincant in due course of timeecome eligible 

for confirmation as Mail Man and was in Pact confirmed, 

should not come in the way of his being considered 

for being appointed as Mail Guard for which he stood 

selected as early  as 19844 In view of this, we allow 

this application with a direction to the respondents 

to give efrect  to the select list dt. 14 March 1964 

as and when any vacancy in the post of Mail Guard 

comes up,, In f, 
A 

the said vacancy/vacancies 

should be fiLLed, up in accordance with the select 

list dt. 14 March 1984 and as per the seniority of 

the candidates shown therein." 

o.k,o 
2. 	Ths66application is 

A 
allowed in the above terms 

without any order as to, costs 

GURu) 
MEMBER (ADI1N.) 

 CHANEKHARAREDO 
MEMBER (JUOL. 

D X ated : The 14th February 94. 
(Dictated In Open Court) 
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	TED fly 	• 	 CO1AflD BY 

CHECKE]EY 	 APPROVED BY 

I\' TEE CE?iT AL All IINITRATIvE TRIBUTAL 

i-ThLE.UtflD 3EITCU AT 111YZERABAD. 

TUE FONY3L:-:.iR 0 cj TICE V.NELADRI RAO 

VICCEAIRMAN 

?jD 

TEL. HO':LE ,Un.; E-0GORTFiI :NEN13ER(4) 

AND 	 • 

TEL lION' ULL Ilk .TCHA:-WRASEfl-yJ REDLY 

AND 

T  j-,'E  ECN'L.LL 
Unq 

fl.A./R.A/C.A. No. 

TA.No.  

Admited and Interirn--airections 
issue(. 

Allowed 
out  

Dispoqed of with direction-.fl'  

Disrni4sed. 	 - 	- 

Lisa ssed as .iith$afç 
r. 

Dism ssed for Ief&lt. 

Reje teacrderea 	' 

No rdér as to costs4. 
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